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Action Taken Against Employees Who 
PartIcIpated in the Strike on the 19th 

September, 1968 
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Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether, in view of the discussions 
on the Essential Services Maintenance Bill 
passed by the Parliament in the last 
Session and the assurance given by 
Government in connection therewith, the 
cases of Government employees who 
participated in the strike on the 19th 
September, 1968. including those in the 
different States have been reviewed; 

(b) if so, cases against how many 
Government employees have since been 
withdrawn or dropped and how many of 
them since been reinstated; 

(c) the types and nature of cases in 
which employees have been reinstated or 
exonerated of the charges and the precise 
nature of cases in which they are being (i) 
proceeded against departmentally, and (Ii) 
prosecuted in courts; 

(d) the actioh Government propose to 
take to reinstate the employees assinst 
whom cases are still pending; and 

(e) whether Government propose to 
condone the break in service of employees 
particularly those who are on the verge of 
retirement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) Ins-
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tructions have been issued on 4th January, 
1969 to the Ministries etc. to review the 
cases. 

(b) and (c). The necessary information is 
being collected. 

(d) Ministries have been asked not to 
take further disciplinary action in the case 
of employees who are convicted only under 
Section 4 of the Essential Services Main-
tenance Ordinance, 1968, and in whose 
cases the Head of the Department is satis-
fied that the employee's role in the strike 
was a passive one limited to absence from 
duty on 19. 9. 68 without any aggravating 
factors. In other words, such employees, 
if under suspension, should be permitted 
to rejoin duty without taking disciplinary 
action. Similarly, instructions have been 
issued that an employee arrested for an 
offence solely under Section 4 of the 
Ordinance need not be suspended on 
continued on suspension merely on that 
count. 

(e) Instructions have been issued to the 
Ministries to review the cases of persons 
who are on the verge of retiremen!. It is 
open to the Ministries/Departments to 
condone the break after considering the 
merits of each case. 

Dry Day Restrictions in Deihl 
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Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether the 31st December, 1968 
was a dry day in Delhi; 

(b) whether the restrictions on this day 
were applicable even to foreigners and 
tourists from abroad; 

(c) whether it is a fact that the Lt. 
Governor of Delhi, has expressed surprise 
on the action of the District authorities 
which compelled even foreian tourists to 

forego drinks on the New Year day; and 

(d) if so, the reaction of Government 
in this regard ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) Yes, Sir. 

(b) No, Sir. Foreign tourists are not 
affected by dry day restrictions inasmuch 
as liquor is available to them at hotels 
licensed to serve it, although retail liquor 
shops are closed on dry days. 

(c) and (d). Government have on such 
information. 

Central Advisory Committee On Road 
Planning 
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Will the Minister of TRANSPORT 
AND SHIPPING be pleased to state: 

(a) whether the Central Advisory 
Committee on Road Planning was cons-
tituted some two year back; 

(b) if so, the number of meetings of the 
Advisory Committee held during the last 
two years; and 

(c) the details of work done by the 
Advisory Committee ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY 
OF SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH): (a) Yes, Sir. 

(b) and (c). The Committee held its 
first meetill8 on 2nd January 1969. At 
that meeting, the Committee reviewed the 
road requirements of the Central and State 
Governments for the Fourth Plan, 
including the Annual plan for 1969 and 
endorsed the priorities and phasing for 




